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This oontempt petition has been prefarred against

the interi.m order dated 19-04-93 pasued in Original AppUcation

No.397/93, which reads as under .-

n PrQRation maDe on the post of Assistant SupsI'intendent
and Superint&ndeAt on the basis of seniority list Df
, 1987 will De prOll1si anill and aubj ect t I) .fi nal deci a1en
of the oase, It

.
OJ-

The oopy of this order lIIas served on the respondents No.1 and 2

but it ia stated that 1m.pita of the seN.!.c8 of the order passlllCI

l3y this Court, the respondents No.1 and 2 da.l.i.berately and ille-

gally prClmotad one Shri Sang_ Lal Head Clerk and other Shri A.R.

Sagar, Head Clerk on the "post of Assistant Supari.ntendeflc vide

order dated 13-05-93 (Annexure -rrr), The respondents by this

officiate as ;\Ss.istant Superintendent (T) IJIith Qlftact rran .-1-84

against the upgraded post. Thus fran the order Amextlro A-III,it

is clear that the prcmotion of Shri $angan, 1..91and R R Sagar W9

not made on regular basis, rather they were given promotion to

offic1ete as Assistant Superintendent (T). The i~teri.m ords

referred to abQve t makes it clear that the respondents lIIere not

restrained frexa mak1~ officiating promotion. Tbe prClllot.i.onmade
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on officiating basis aioss not givo eoy permanent liun on

the post on which tnli pl'QloUon was made. lhe respondents

by isaui.n:J cot'rigendlA on 22-07-93 fUl'theI' made it clear

that the prQ1tQtions made on officiating basis shell be

treated as pt'owiaional and subject to t'inal decision of

ThusFrcm the Corrigendum issued by the offlce

of the respondents No.1 and 2 it has become further clear

that the respondents had no intention to die-obey the order

passed by this Ccurt. rather the interim order passed by

this Cwrt. has been literally oIl>eyed.

The peti ti oner durif:lg the ODurer» of the srgl.l1lents

halll pointed out that while diSposing of' his J!lPpllcation fal"

modification of tbe interim order, this court has obaerved 'ji-

that r~spondents No.1 and 2 have ctAnlilitted gross contempt

of this Caurt. Si~e it wes application for modification

of the interim order, I'lO such view CQJld be taken ..nile d.i. ••

pos.1~g of the application for mOdification of tha order. The

verbal discussion made during the course of disposal of

modif:i.r;.ation application, shall have no .1mpect .8 regards

oanmitting of offunca of contempt of court.

Thus in vielll of the ct1.scussions made above, We

are of' the vim.! that tne respondents have not caamitted any

Offence at' c:ont8llpt what8f.1eVer and the contempt petition ie
~"lo<L P!...--

hereby disposed. off IIdth ~ observations in limine •
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